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why one has to go into detail. I just like to assure this august House that I have requested
Dr. Abhijit Sen that we want his Committee's Report and I also said that if I don't get Report
within 10 days, then those who are interested to understand this subject and those who know
and those who have some definite views, I have no objection to call them, sit with them and
take corrective action only on agriculture products, not other things.
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SHRIMATI BRINDA KARAT: Sir, he has not replied to many of the issues
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we are not satisfied with the Minister's reply. So, we
are walking out... (Interruptions)...

(At this stage, some hon. Member left the Chamber)
MR. DEPUTY CHAIRMAN: The House is adjourned till 3.00 p.m.

The House then adjourned at five minutes
past two of the clock.

The House reassembled after lunch at fifteen minutes past three of the clock.

[THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH) in the Chair]

PRIVATE MEMBERS' RESOLUTIONS

Deteriorating position of supply of crude oil, LPG and other petroleum products in
the country

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Shri Gireesh Kumar Sanghi.
Not present.

Shri Vijay J. Darda to move the resolution regarding need to increase the jndigenous
production of crude oil, LPG and other petroleum products in the country.

SHRI VIJAY J. DARDA (Maharashtra): Sir, I move:—

"That this House expresses its deep concern over the deteriorating position of supply of
crude oil, LPG and other petroleum products in the country in the wake of rising global
prices of crude coupled with our dependence on around seventy five per cent of oil from
imports and urges upon the Government to increase the indigenous production and gradually
end the growing adulteration and diversion of highly subsidized petrol, diesel, LPG and
kerosene to unintended beneficiaries by initiating following measures:—

(i) Optimum exploration and production of crude oil and gas from offshore deep sea
bed or from on-shore wells;
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(ii) Obtain fixed percentage of production of oil and gas at predetermined mutually
agreed price from India-based consortiums working in oil fields or foreign-based
consortiums where ONGC, Oil India or any other petroleum industry PSU is a
partner;

(iii) Foreign technology, wherever found necessary, to be obtained or got transferred
through agreements by ensuring that only "established technology” and not
"obsolete" or "innovative technology" transfer is accepted;

{(vi) Dueto our depleting oil reserves either off-shore or on-shore, all out efforts are to
be made to find alternative to oil through research and development inputs from
our state-of-the-art laboratories in public or private sector;

(v) Gradual introduction of transparent cylinders for domestic consumers to enable
them to easily view the quantity of the gas contained therein;

(vi) Break the nexus between the distributors and company officials by initiating severe
punitive measures for diversion of domestic LPG to commercial/industrial
consumers and unauthorized LPG-propelled vehicles through phase-wise launching
of pilferage-free direct pipeline metered supply scheme; and

(vi) Streamlining the functioning of the oil outlets, LPG distribution network and
kerosene-selling dealers with zero tolerance for any indulgence in corrupt-practices
or diversion of subsidized petroleum products to unintended beneficiaries."
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The question was proposed

DR. E'M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Mr. Vice-Chairman, Sir, |
congratulate Shri Vijay Darda for bringing some important points, by way of a Resolution,
before this House. As he has rightly said, this issue has attracted the attention of all and it
needs to be looked into urgently by the Government as also the concerned companies. India
has got indigenous production potential in oil and gas and our country is benefited by the
help of Russian technology in finding out the areas of availability, whether it is onshore or
offshore. The data was collected, we started working on it and we are benefited by that.
During the NDA regime, they started to mark areas with heavy potential as areas with less
potential, and they sold these wells to the private sector. The private sector started to purchase
those potential areas at cheaper rates. When the shareholders' meeting was held, those private
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sector corporate bodies and their CMDs started saying, "We are happy to announce that the
shareholders are going to earn a huge money as these wells are giving a very huge output”,

That was the administration, during the NDA regime, because of which we suffered.
Huge money was transferred; huge assets were transferred to the private sector without
proper compensation to the country. Our own production also suffered during that period.
When the price of oil was only 35 dollars per barrel, people were taxed at that time also.
People had suffered a lot. When this Government came to power, hon. Shri Mani Shankar
Aiyar, after taking over this portfolio, found that our nation was having a great potentiality
and that we could go there and take those areas for our people. He made the public sector
companies to bid in other countries also. We have succeeded in many areas. Our own
production has increased. We are having a confidence that even if there is scarcity, we can
meet the situation. That was the period when even the Americans, the Secretary of State,
came here and said, "Why are you having a plan to transport gas from Iran to India through
Afghanistan? There is a security risk. Therefore, don't do it." This kind of pressure was there
on us. Subsequently, we went ahead with that task. Even though we have not succeeded in
that area, but we have got the potentiality. Already, we have.located places which can be
beneficial for our nation. Therefore, I request the Government to take up those ventures. We
need not worry about those countries, who want to dominate other countries, who want to
throw a war on other countries on some false pretext, simply to grab oil resources. We need
not do that. Wherever possible, India should try to get those resources commercially. When
we compete with our technology at the international level, we increase our wealth and our
country is benefited by that. When the private sector goes in for those resources, it is they
who get strengthened, not the nation because the profit which they earn, they invest that
profit in other countries, not in India. We can see that our nationalised banks are giving huge
money to the private sector and the private sector is investing in other countries. They are
earning profit in terms of dollars, not in terms of rupees. So, in no way are we benefited. Qur
exchequer is not at all benefited. Only a handful of people are benefited. We have many
multinationals in India. No doubt, we are also proud of them. If they succeed in commercial
ventures, we congratulate them. But, at least, let them divert some profit to India. If they get
the technology, if they get resources, let them bring that to India first; let them give that to
the motherland first and then they can go in for marketing at the international level. At the
same time, I wonder why we are not allowing companies from other countries to compete in
India. Many companies of the world are ready to come and invest their money in India
because it is a huge market. We have already opened up our market for automobile production.
Many South Korean, Japanese, American and European companies are putting up their
production units in India, in places like Chennai. They feel that a certain portion of their
production can also be sold in the Indian market. Now, we are allowing cars to go to our.
villages. We are happy about that. We have various projects under which we are making
good roads in our villages. People are becoming very rich overnight by selling their agricultural
lands, the lands on which they were producing food for their family, their village community
and others. It is just like a'story that used to be told earlier; that there was a person who had
a goose which laid golden eggs. He was very ambitious and greedy. He thought he would kill
the goose and in just one day he would get all the eggs and become rich. But, finally, when
he had killed the goose, he found only small eggs and he could not succeed. The same thing
is happening in agriculture, In Tamil Nadu, the entire coastal belt has been sold to multi-
national companies. An acre of land which was earlier available for Rs. 10,000 is now being
sold for Rs. 2 crores. How will that poor agriculturist consume this amount of Rs. 2 crores?
He cannot even count that money. So he has started building big houses as a result of which
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steel prices are going up and the prices of cement and other building material are going up.
But he is not worried about it. He is buying consumer goods from the market. The inflation
is going up. Now, we do not have any data. The Finance Ministry cannot find out for how
much money that land was sold by A to B, B to C, and so on, how much money the intermediary
got in the deal. The income tax officials are also not worried about it. They can't find out the
extent of the black market economy that is operating now in India. Therefore, inflation is
going up on the one hand. On the other, new assets are being created by people. They cannot
manage their assets. They do not have any knowledge about managing those assets which
were created overnight, This is what is happening. The demand for petrol is going up. The
demand for diesel is going up. Thousands of cars are running on our roads. There is no
planning as to how to control this traffic whether at the State level or the national level. We
find traffic jams everywhere. We are allowing the black market economy to work. We do not
have any data. We are just taxing the salaried people again and again and we claim to have
collected huge money in that way. We are taxing people in an indirect way, through all other
sources. But we get that money only in a small way. We are not able to control that also. The
corporate sector is giving some money to the exchequer and with all this money we are
running all our national programmes. In one way, we are losing our land for which we had
fought during our freedom struggle, during the East India Company period; our forefathers
had tilled that land and toiled with their blood and sweat. That land is now in the hands of
multi-national companies. We do not know the name of the companies but the land is in
somebody's hands. What are they going to do with it? Are they going to put up their industries
there? No. They are going to borrow the money from our own banks and keep it as a wasteland
and, then, convert for agricultural purposes or horticulture and, in the next season, they are
going to say, because of drought, nothing could be produced. Then, we will write off that
debt also. That multinational company will enjoy all the benefits given by our nationalised
banks. This is a vicious circle which is coming up. Sir, no exact data is collected how the
black-money is coming up. Our hon. Finance Minister could not come up with those data
when he presented the Budget. He could not give us the data how much money is in the
hands of those people, how we are going to monitor it, how the inflation is going up and
what is the reason for it. We may be telling that since the foreign countries are increasing the
prices, therefore, we are also suffering. No, it is not like that. We are having the surplus
money in the hands of a few pecple. This surplus money is even in the hands of ordinary
people who do not know how to spend that money. But, they are putting all their liquidity or
money in the market. Therefore, the prices are going up. If the vegetable prices are going up,
we can find whether the vegetable is grown. If it is not grown, then, the price goes up. The
demand is high. The supply is very low. Therefore, the price is going up. We can say like
that. At the same time, the other thing is happening. There is availability of vegetables. The
people are ready to purchase it by giving more money. That man did not eatn that money. He
surprisingly got it by selling his own land, by selling his own egg-laying goose. That is the
reason why the price is going up in villages. But, the salaried people are the ordinary people
are saying that the Government of India is not controlling the price, therefore, it is going up.

Sir, there is another situation which is coming up. There is a heavy demand of petrol,
diesel and all other fuels. How are we going to manage that situation? Are we going to have
the Regulatory Authority? We have passed the law, but the Act is not at all notified, I hope.
The Regulatory Authority is not constituted. The Regulatory Authority is not given the power
and we are not allowing the foreign countries to come and compete with-us in selling their
own diesel, petrol and other products which are needed for our people. We are controlling
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ourselves by allowing a certain number of private sector companies to enjoy all the benefits
and earn profit. We are allowing the public sector to suffer then and there. If we do not allow
them to come out of their debt net, then, finally, one day, we will find that our own public
sector is totally gone from our hands. Just like the BJP had sold it in the last five years during
its regime. They sold all the National Textile Mills. Out of 110 mills, they left only 20 mills.
In the rest of the mills, they even sold the land, the real estate. They sold it by saying that the
NTC could not earn profit. When the textile industry was in the high, when the private sector
was earning huge profit, they were selling our own land, our own machinery to the private
sector. That was the end which was going to come. The people have to be educated that this
is the situation which is emerging. Therefore, we have to see to it how we are going to
address the situation regarding fuel. The petroleum products like diesel and petrol should
become the common man's day-to-day affair. A person who does not go out of his house is
not at all accepted by the public. He has to go out somewhere. At least, he has to go to the
cinema. If he cannot go to the cinema, at least, he has to go out for socialising with his family
and others. They have to go out for a small tour. Therefore, they depend on the transport.
Now, the public transport is totally occupied and the people have started to own their own
vehicles like two-wheelers and four-wheelers. How are we going to give them fuel for these
vehicles? How are we going to charge for diesel and petrol which is being used by the
common man? If we increase the price of petrol and diesel to that of the international market,
then, automatically, the people will agitate. There will be strikes; there will be processions;
there will be shouting. At the same time, we have to see whether we are going to make the
public sector to suffer again and again. Are we going to transfer this burden to the consumer?
No doubt, Sir, the prices of kerosene and LPG can be controlled; it can be regulated because
we want to protect our forests. Already the forests have been annihilated by the people. After
bringing the usage of LPG in villages, we find that wood-cutting is coming down. We do not
have any exact data on that aspect. We can practically see that even ordinary persons are
using LPG in their homes instead of collecting wood and cutting green trees. In the same
way, we can control the use of kerosene also. In one way, we can get a feedback from the
tribal areas. The quantum of kerosene given to the tribal areas is reduced and we feel very
unhappy about it because there is no electricity in the tribal areas. There would be cottages
here and there and they have to depend on kerosene only. Likewise, in the far-flung areas,
there would be a distance of one kilometre from one house to another. In those places,
electricity is a luxury. The authorities are also not ready to give them the supply of electricity.
Therefore, those people too have to depend on kerosene.

Sir, there is also another side of the story in urban areas in the name of kerosene. A few
people are enjoying the reduced price on kerosene. The exchequer is burdened with the
subsidy given to them. In the semi-urban areas also, certain quantity of kerosene is given.
But what a few people are doing? They are getting the family cards very easily. The State
Governments too are not at all worried to inquire about the number of family cards that are
used by the genuine card holders, actually. Family card has now become a 'gold bond'. It is
very easy to transfer into somebody else's name. That can also earn a monthly salary to a few
people. That can earn a quick money of Rs. 10,000 or Rs. 15,000. It can earn that much. I
can even mention, Sir, that certain political parties are maintaining certain people for holding
a thousand cards in their hands, two thousand cards in their hands. In city areas, they can
hold even five thousand cards! How are they getting these? The Governments may change,
but these people will not chang! There is a saying: Indra may change but the Indrani will not.
In the same way, the Governments may change, but the people who are holding family cards
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will not change. In fact, they will increase holding the number of cards saying that the poor
people are not given the cards, and they go on getting bogus cards! No effort is taken by
Government of India and also by the civil liberties group or by persons who are interested to
see to it that this type of unnecessary expenditure for the exchequer is curtailed. Therefore,
they are going on increasing the wealth. They are getting huge money by selling kerosene.
They are getting huge money by transporting rice from Tamil Nadu to Kerala, from Karnataka
to Kerala and for other places also. The same thing is in North India also. Very easily they
can transport wheat. This is the situation. When we are giving new schemes for the people,
we should have a social audit.

We find that the Rural Development Ministry is doing a wonderful job in implementing
the National Rural Employment Guarantee Scheme by way of social audit. They put it on the
website itself as to how much wage a particular family is getting on a particular day. To that
an extent they are transparent. The same way should be applied for the Department of Civil
Supplies also. Biotechnology method should be followed, bio-metric way of issuing the
cards should be there so that the individual who has got that identity alone is allowed to
purchase in a particular shop. That should not be allowed if the card is transferred to anybody.
We should restrict its use by that family alone. In that way, we can reduce the retail outlets
which are having the luxury of selling kerosene in the open market.

Sir, with regard to diesel and petrol, I find that in many cases, ordinary middle-class
people are suffering. The middle-class people who have a salary of a certain limit, like
Class-D or C, should also be given some identity cards by which they are helped. For using
that card some discount can be given. By blatantly reducing the burden of the international
price rise, and by way of universal method of subsidising, you are helping the rich people
rather than the ordinary people. Therefore, ordinary people should be segregated and
middleclass may be segregated. It may be an onerous task but we can do it by using technology.
We can do that through a method of leaning, we can do that through a professional method.
We can find out how much we are consuming and whether the consumption is within the
limit. The people who are having a very limited income and limited expenditure also, they
have to be helped by giving subsidy. But rest of the rich people who are having five cars or
ten cars, why should we subsidise those cars for petrol and diesel? Why should we allow
them to enjoy the taxpayers’ money? They should pay for the money which is there is their
hand and which is surplus for them. When they have five cars or ten cars, why should they
not pay for it? Let them pay for it. But a person who is having a two-wheeler or small
second-hand motorcar to carry the entire family, he should be subsidised. Therefore, the
policy of subsidy should also be totally reviewed. We have to assess the income of such
people and find out how best they can be helped by way of subsidy. If we have this method
of common identity card, by this we can find out their profession, their income, their voter
list names, their entitlement from the ration shop and every other thing can be put in this
single card just like the credit card. By having a technical method, we can use it, and the data
can be quickly assessed at the national level and also we can give subsidy to those people
who cannot meet their needs through their income. The next thing I would like to submit is
that LPG is a very, very important thing, which has to be taken into consideration. The
womenfolk are very much dependent on it. The LPG should be a frozen type of thing for
these types of families. They should, according to their income, have certain type of freezing.
If there is a fluctuation, It should not affect those families because if a family earns about
Rs. 2000 per month, it cannot bear a quick hike of Rs. 200 in its price. But at the same time,
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a person who is earning crores of rupees, he can very easily pay for it. Therefore, there
should be a classification of rich people who are able to afford and who are paying income
tax at certain level and they should be asked to pay the price, which is prevailing in the
international market. People who are having low income or the medium income, their families
should be exempted from it, and they should be given subsidy. The universalisation of subsidy
is not helping those people who are actually suffering because of it. But, at the same time, it
is making the rich people richer. Therefore, that aspect has to be taken care of. While
concluding, I would again like to come to the production and we have to start with
technological methods to find out how best we can go in for hydrocarbon and now itself we
have to start our unconventional methods of getting power. We have got lot of wind energy
throughout the coastal areas. We have got solar energy. Throughout India we are having the
solar energy. The apparatus, which is used for the purpose of households, is very, very heavily
taxed. It also needs huge investment. Therefore, if there is mass production of solar energy
producing material, then the price will be very, very low and people will purchase it in bulk.
An electric bulb can be purchased by paying ten or fifteen rupees but for the same solar bulb
they are charging from Rs. 200 te Rs. 300. For a battery cell they have to pay Rs. 500 or Rs.
1000. Therefore, it should be reduced. There should be mass production of batteries by
using solar energy so that we can enjoy. That energy will help us. We saw this when we had
gone as a Commiittee to Rajasthan. Our own public sector undertaking has made a research
by way of a battery system for drawing water from the well for agriculture through solar
system. That type of system has to be given to the agriculturists and that is a very renewable
source of energy. That is easily available without paying any charges. Therefore, that type of
solar energy utilisation by the agriculturists for drawing water from wells, tubewells can be
done. Also streetlights, public places, houses and small scale industries should be given
solar power. Very big companies should also be compelled to use only solar power and
should not go for electric power. When we are going for production of electric energy by
utilising oil, then, we need huge budget. That can be reduced by this method. Regarding
private sector participation I feel, Sir, that we should open up the market if you want IT
sector to come up. Also, telecommunication is very, very cheap. When I came to Delhias a
lawyer to practise in the Supreme Court, I invested money for purchasing a small mobile
phone. The lowest price of a mobile at that time was Rs. 12,000. The highest price was Rs.
50,000 or so. To speak for a minute, I paid about Rs. 12. Now, it is very cheap because we
allowed competition to come here. Even for Rs. 1000 or even for Rs. 500, a mobile can be
purchased. Certain companies are giving free mobiles if we get a SIM card and they are
giving free accessories nowadays. Therefore, this type of universalisation should be made
for this sector also. For that, we have to allow international competition to come to India.
The Government should feel that the people who are regulated by way of income, their
purchases should be subsidised and not for other people who can earmn money through the
market system. With these words, I appreciate the effort of Shri Vijay Darda who allowed us
+to have a loud thinking on this subject. Thank you.

SHRI RAHUL BAJAJ (Maharashtra): Thank you, Mr. Vice-Chairman, Sir; I will take
.much less time than my two other friends who spoke before me so that after me, Mr. Arjun
“Kumar Sengupta can speak. I do not agree with some of the points which the previous

speaker said but | agree with some of the points which he said. Let me first mention the
things with which I agree. I stand here to support and show my appreciation for the Resolution
proposed by my brother, Shri Vijay Darda. Though he belongs to a different party and 1 am
an Independent, the point where I agree with the previous speaker is: why are we subsidising
for the rich?
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THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPALREDDY): You belong
to the UPA.

SHRI RAHUL BAJAI: I belong to India and to the Indians. I also belong to Mr. Raja.
Brindaji is not here; Yechuryji is not here. I also belong to thend. I will refer to you, Mr. Raja.
I cannot make a speech without referring to you at least once. But more seriously, Sir, why
are we subsidising petrol and even diesel? Diesel is for trucks and buses. I will come to that
later. I can understand the poor who are living below the poverty line. That statement you
made and I agree with that, but I do not agree with the other statement you made that tax
payers' money cannot be used, 1 say, even to subsidise car owners or even two wheeler
owners. | am saying something, which is against the two-wheeler manufacturers, but the
reason I am saying is that because I know nobody will listen to me in this Government. They
will not follow my advice. They will not follow my advice. So, I can say with quite a bit of
comfort. I refer to three issues on this broad subject.

First is energy security. Without affecting food security, we have to secure energy security.
I was very happy to hear Shri Sharad Pawar saying today that India is not using corn for
production of ethanol. We are not like America growing maize and transferring corn for
ethanol production and subsidising it. But, they have their own reasons. We cannot afford it.
I say that energy security is important for everything, but not at the cost of food security. He
said, 'Molasses, trash, rubbish is used for producing ethanol.' I do own a sugar mill in UP. |
have 14 units which my nephew runs. He does not listen to me all the time. But, that is
another issue. I want to support industry. I am a private sector man. But, food security is
first. That is how it is to be. We are not affecting the food security. If we affect food security,
then, I am not in support of it. How do I now get energy security? It is nothing but produce
more and more and if at all, without hurting the poor, consume less. But, that is only the way
you bring a balance. Until there is no balance, there is a premium, there is a black-market,
there is malpractice, there is adulteration and there is everything. I know that the Government
will not listen to it. But, charge the right price. I shall come to poor. I want to hel the poor. 1
am not less than anybody else here in helping the poor. I may not be as poor as Mr. Raja. But,
I .am not a rich person than Mr. Raja. So, Sir, subsidising not only of petrol and diesel, I will
come to LPG and Kerosene later, is wrong. The world is short of crude oil. It was mentioned
- everybody born here by 1970 - that the price of crude oil in 70s was US $ 1 '/2 per barrel.
In three years time, it became US $ 3 per barrel. We started shouting. It went up to US § 25,
35, 60, 100, 112 and two days ago Mr. Chidambaram said that today it is US § 115 per
barrel. Earlier, the oil producing countries were being exploited by the West and the developed
countries. Today, in my view, the oil producing countries are exploiting the world, especially
the developing countries. We suffer both ways. Anything which is in short supply, you are
artificially creating a demand by keeping the price low. How can we care about poor? I will
come back to that. If it means, Rs. 100 per litre for petrol, charge Rs. 100 per litre, not
Rs. 40. Why are you artificially creating demand? You are saying public opinion, public
opinion, public opinion . Fair enough. Of course, kerosene, should go cheap. But, no. It does
not go cheap. We heard Mr. Sharad Pawar saying that there is 100 per cent diversion of
foodgrains meant for BPL. Where is it going? It is being exported. That is how the trader is
making money. That is how unscrupulous politicians, bureaucrats and businessmen are making
money. But, we are giving them a chance, a chance for making money by creating a situation.
You create all problems in the name of poor and then you say adulteration. Of course, Kerosene
will be adulterated with everything else. Then, you say malpractice, %R ¥, agar , 3| g5
A ¥ 7w+ ikt &7 9% S fEen §2 95 per cent of us will cheat if we get a chance by
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Tt F7 4\ O, faRwa ¥ A, All excuses.Sorry. So, let us not create a situation when we
are tempted to cheat. Petrol prices are artificaly subsidized, diesel much more artificially
subsidized! Charge the cost of production. Of course, it depends from refinery-to-refinery.
But roughly, the cost of petrol and diesel is about the same. 39 3% ®R aren §,? 98 2 aren €1
| 3@ T S o Y T e afedds wR 9o ], 70-80 9@ WY, T FHAE T Hi, 3@
39 Sreral € afor wwT St There are few numbers. It is fair enough. I say, you charge the right
price. 3nft ¥t Aig ] W A, fiscal deficit ¥ & fan @ A, T wH fafre 9w fiscal deficit &
78 fan @ § )1 95 X @ ¥1 But forget that for the time being. fEfRfaae fewia wael, sod
TS A | 9 T 8 S R, W W Ao Geeew A Weqyr SR wgan § - ag#n
¥ 1 yes, my friend, Vijay Darda, said about better roads and this and that. At that will help.
Mr. point is, produce more. I disagree with the previous speaker. He said something about
private sector and public sector. He said that public sector will suffer and private sector will
not suffer. I said before also that monopoly is terrible. In monopoly, I prefer the monopoly of
the public sector to that of the private sector, both are evils, both hurt the customer. But, I
had rather have a public sector monopoly than a private sector monopoly. But what we need
is competition. I agree with that. That is the only Guru I keep repeating that forces us to be
efficient and honest. I was making Bajaj Chetak scooters with ten-year delivery period. T
wifem a1 e @ s IR 7€ en @ Fa wom, T g% R ar? e e sew 9 @
o 7t %1 60 e ot &, Sfiwm off §, fFwr = w0, R A% ¥t is not that Rahul Bajaj
or Brij Mohan Lal is efficient or honest. Competition is forcing us. 9f&t® qat # foan &
&, el femw = f6a ¥2 You are subsidising them. You are not subsidising my another
younger brother Mukesh Ambani. But, I don't stand here for him. He did not bring me to
this*. I am sorry. I seek an apology. I came here on my own because of some friends of mine.
But, I admire his success whatever may be the basis. You said that some of the petrol stations
are closing down. It is because he cannot sell at that price. What he does is his creation. I am
not here for him. I am here for the Indian people. You talk of the private sector, public sector,
OVL, public-private partnership etc. and whether Laxmi Mittal comes with somebody or
not. All should be encouraged. If you stick to private sector public sector will close down.
Why will it close down? It is because they will become inefficient. Why should they become
inefficient? We have the Chairman of the Indian Airlines and there are some outstandingly
competitive people. But the problem is of interference. There is political and bureaucratic
interference. I will say that repeatedly. Why don't we give them autonomy; genuine autonomy?
We are not prepared to give that. Everywhere, Sir, we are causing the problem. Let the
private sector come in. [ say that you expand the public sector if you can. It should be based
on merit. No preference should be given. This is India, Sir. There is, what I call, and even
others have called, the national sector. There is no public sector or private sector. I am not
against multinationals. Let us fight. Let us not fight among ourselves. 1 1 & @ ¥2gz &
TH-gW A Ag @ E, W -TEae alRE 1 It is not correct. We should compete with other countries
of the world. In this connection, I would just like to make one more point. I said that I will
. speak less than the previous speaker.

In its own way, | admire China expect for its dictatorship and absence of democracy. 1 do
not like that, Sir. They have achieved military success. I am not a supporter of that. They are
much ahead of us. I cannot forget 1962. I should forget 1962 also. I cannot do it. They have
achieved economic success etc. etc. Let us not go into the reasons of that. They started
liberalisation in 1979. We started it only in 1991. Mainly, it is the question of the system of

* Not recorded.
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Government. Here nothing works. The Indian entrepreneur, farmer, service sector, IT,
industrialists, trader, majority of them are good. A few of them are bad. They are in every
sector. They are in every field, including politics. But a majority of them are good, that is
why, India's growing at 8.5 per cent to 9 per cent for the last four or five years. It is not
because of the Government. I would not say in spite of the Government, but, definitely, not
because of the Government. They have said that they have done this and that. Yes, they have
done this and that. They have filled half the glass. The bottom half is what I talk about and I
want that full for that poor admi. China is foo dangerous, Sir. We cannot afford to fight
against too strong a nation. Frankly, I am not happy with what is happening vis-a-vis Tibet.
I feel, we are afraid of China. People are saying to me, 'No; no, Rahul, you don't understand
diplomacy. Everybody sees his interest." Of course, I must see my interest. China keeps
saying Arunachal Pradesh is theirs. China on its map, still does not show Sikkim as one
territory, which they had agreed to. They questioned my Prime Minister going to Arunachal
Pradesh. He said, “=fS1 & 91 3R 38U 3w <0 6 ©° [ am saying, “Tibet is yours, Tibet is
yours.” I am a man like Dalai Lama was publicly told. “You are my honoured guest; I like
that, but don't do anything to hurt my relationship with China. Say this to him privately if at
all you want to say that, whoever it is. Don't say it publicly. I feel you are saying it to please
the Left and also to please China. Sir India has a population of over 100 crores. We don't
have to be afraid of China. We work with them but let us not be afraid, neither of China nor
of America. China is conquering the world. Nobody knows this better than Shri Mani Shankar
Aiyar. He has travelled the world over for that. He may have his own views on Iran-Pakistan-
Afghanistan-India pipeline etc. but Latin America is being conquered of raw materials, not
politically, by China. Let is talk about Sub-Sahara Africa. We are doing a little bit. The
present Minister of Petroleum went to Carcas in Venezuela. He spent two hourse with
Mr.Chavez and said,” I have got something from them,; fine, Sir. China is conquering the raw
materials including the energy resources, mines, coal all over the world. I believe we are
moving at a speed which is not even five per cent of that. I think Shri Mani Shanker Aiyar
was doing a good job. Shri Murli Deora is my close friend; he is like a younger brother;
Mr. Aiyar was doing a good job. I don't know why he has been shifted. I disagree with him
on sports because [ am a good friend of Shri Suresh Kalmadi. But, that apart, let us cooperate
with China wherever possible, but we cannot depend on China. We have to conquer the raw
material resources of the world by ourselves.

Sir, my last point is about aam aadmi. You said something about the Identity Cards. I just
want to tell you.How to determine the logistics can be worked out. But I want market price,
no subsidy; I do not want cross subsidisation or subsidising kerosene fully. LPG is almost
fully subsidised. Then comes diesel and lastly, petrol. I don't want that.I will say that goes
against my interest. I am a two-wheeler manufacturer, but I am an Indian first. My family, I
can't take credit for them. They were great, [ am not. I can't take credit for them. I am very
fucky that I have got that legacy.

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Please conclude.

SHRI RAHUL BAJAJ: @ ®, a3=R 31 9eT 1 We make cards like Identity Card, PAN
Card, etc. Then, below the povertyline, hopefully without corruption 3% TgEh¥R & fog, ¥eu
% forg s #§ w1 7 € There are better schools also, but in majority of the Government
schools, we all know, there is no teaching. My auto-rickshaw driver in Pune told me, ‘' Ugat
T, 9 TEE WA § WA @, half of my salary goes in for paying fees of my three
children. @ I Ira, TP =TT R, 1 feaen grgae 1t @@ }11 said, "you are right."
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Ia! Bifey st HI F1 Y, why should diesel or petrol be subsidised? I don't agree. %3
@ fe=rd W@ as a Politician, Become a Statesman. Explain to the people. T AR &, ag @
TR H a1 AN 3R WIE 9 T A4 A D 4 e &, W) A ¥ 1 ufems Y A faan € sy, 3@
47 8 ) 7R 3R # 7 g 8, =0 4 91 A e G, for below the poverty line. 39
g HUHH Giem, 359 ), W, viw @ F1 dfag Mg 3371 1 do not mind. I TR T
Pegvr T8 B, TeeewA T € | Except 98 99 Thdl § 1 9% S feew #1 9m §, So, I will take
care of all those poor fellows but 3féfFaa wga T@H TH A a1 @ &, 5909 a1 @ 9,
ST <191 W & | No American President has guts to charge Rs. 10 a gallon for petrol 3R %%
St % wEwM feFe® 1] have no time to go into that. Y wgw =<l Fifay sl 7% v Teag g
e | & W1 Thank you very much, Sir.

THE VICE- CHAIRMAN (SHRI UDAY PRATAP SINGH): The words, * and * will not
go on record.

DR. GYAN PRAKASH PILANIA (Rajasthan): Thank you, Mr. Vice-Chairman, Sir, for
giving me an occasion to participate in this very important discussion and deliberation. I will
speak only as long as you bear with me and as long as you think it is worthwhile. So, Sir, you
can stop me whenever you feel like. 1 don't have very valuable suggestions to put forward
nor am I an expert in this issue. I have no pretension to tell the Ministry how to improve
things and what solutions to put in. But I realise one thing intensely and gravely that the
issue which has been raised through this Resoiution by Shri Vijay Darda is worth serious
consideration and he has drawn attention to a very vital problem which is being faced
throughout the country, and he has exposed in his Resolution the most vital facets of this
problem in a very lucid manner. I want to congratulate, with your permission, Mr. Vice-
Chairman, Sir, Shri Vijay Darda, for bringing out such a lucid exposition of his vital
Resolution.

I agree with him that it is a matter of deep concern for the whole country, the village,
town, city, every consumer that supply of crude oil, LPG and other petroleum products is not
adequate and it is costly also. It hurts both ways. There is a paucity of LPG, and, along with
scarcity, the element of cost is also there. I fully agree with him that there is need for finding
out some new sources, need for more exploration, need for new sources of energy also and
need for controlling consumption as well. Shri Bajaj, a successful businessman, has just
moved out after making his very interesting comments. Sir, the two things, which he has said
are, I think, very proper and are very relevant to the issue. One is produce more, and, another
is, consurne less. A laymen will also say this and an expert will also say this. How to produce
more is a very difficult thing. How to consume less can be understood to some extent —
lesser numbr of vehicles, better public transport system and a kind of graded taxation for
those who have more vehicles, luxury cars. In that graded value system, let there be more
subsidy for those who use kerosene. The kerosene is used by the lowest segment, the poorest
segment, the most deprived segment of the society who usually have no other source of
kindling a light in their house. They don't have a candle, they don't have electricity, they
don't have a generator, they have only a small kuppy of kerosene which is lighted when night
comes up. So, for kerosene, there should be maximum subsidy, and, along with that maximum
subsidy for kerosene, it must be ensured that it goes to the persons who deserve it, it goes to
the real people for whom we wanted it to go. So, there has to be a more effective Public
Distribution System for kerosene so that kerosene is not diverted for adulteration with diesel
or petrol. Kerosene is vital. Next to kerosene, diesel is also vital for the nation because

* Not recorded.
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diesel is the main input as far as energy is concerned for the farmers who constitute 70 per
cent of India's population. It won't be an exaggeration to say that the heart of India still
throbs in its villages. Village economy is dependent on agriculture and agriculture is not
dependent on bullocks or camels now. It has become increasingly dependent on tractors or
threshers that have come up as a mechanisation. Diesel is the input there. So, they must get
the desired quantity of diesel. An agricuiturist will never use diesel for the fun of it as a rich
man uses it in his sports car. He uses only that much diesel which is necessary as an input for
agriculture, in tractors or other mechanised instruments. Let him have an assured supply of
diesel at the right time and at the right price. For him diesel has become as important as
seeds or irrigation. Land without diesel or land without water or land without seeds is really
fallow. So, diesel is an area of concern as far as the jurisdiction of the Petroleum Ministry is
concerned.

After diesel, LPG is a common product in the towns and cities. LPG is not available in 80
per cent of the villages of the country; this figure could be more, it may even be 90 per cent.
Villages don't have LPG. LPG is a concept of the urban areas. It is required more in the
urban areas where we have become habituated to an easy way of cooking. Sd, LPG also has
to be rightly subsidised. Everyonhe sitting here is a consumer of LPG; this is for sure. I hail
from Jaipur, Rajasthan. I find that there are long queues; people don't get LPG for a month
or two, There is shortage of LPG cylinders throughout the country; we cannot deny that.
Here, on the floor of the House, I found the hon. Minister saying that there is no shortage of
LPG, but the fact is that there is, indeed, a shortage. Apart from shortage in LPG, the other
problem is that LPG cylinders weigh less. There is no transparency. LPG supply suffers
from under-weight, diversion as well as corruption. In fact, in the urban areas, LPG has
become a cesspool of corruption. There is no doubt about that. I think Mr. Darda has rightly
said in his exposition, 'zero tolerance for any indulgence in corrupt practices or diversion of
subsidised petroleum products to unintended beneficiaries'. I think, as far as punitive action
is concerned, these two last lines of his resolution are very vital. Are we able to ensure that
once we catch a culprit he is punished? He may be a petroleum dealer, he may be a diesel
outlet dealer, he may be an LPG dealer, or he may be an official of any of the petroleum
public sector undertakings. Once he is caught, let there be punishment for it. I do not have
the figures but if statistics are brought out, you will find throughout the country, there must
be seldom anyone who has ever been jailed for committing an offence under the LPG rules
and regulations. Either we are tolerant or the people who execute the policies are corrupt.
Both these things have been very rightly pointed out and more said, the better. It is really a
cess pool of corruption. In fact, getting an LPG dealership is also usually, at tmes, either by
corruption or by recommendation, rarely by fair, equitable method and on merit. It is a
common experience and these connections also are berami most of the time. You will find
petroleum outlets in the name of a dalit, in the name of an adivasi, in the name of a widow of
a deceased war hero, but somebody else is operating and the real family by whose name it
has been allotted hardly gets out of it. This is not the real issue on which I would like to talk,
but this is one of the important issues. How to root out corruption in the total system of
distribution of LPG, crude oil and other petroleum products, and how to ensure transparency,
« fair and equitable distribution? These are very, very important things which need very great
attention. If we are able to handle it, then, I think, most of the maladies will be over. How to
control consumption? there is no easy solution to this. How to lessen the number of vehicles
aind how to increase more public transport system? It needs a more detailed study by some
expert group to come to certain conclusions and those conclusions then should be put into
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practice. Globalisation is a fact with which we have to live, no doubt about it, and about
globalisation we should have the best possible latest innovative technology and not obsolete
one, as has been very rightly pointed by Shri Vijay Darda. By opening our gates to outside
big and international companies, I think, we will get better expertise. Rajasthan is one place
where recently we have struck liquid gold in Barmer, which is being explored by Cairn, an
international firm, but refinery is in doldrums. No decision has been taken whether the ONGC
will take refinery or the Government of India will take some steps or not. But Rajasthan is
looking forward with a ray of hope that there will be an equitable disposal of this issue by the
Central Government. It is a very important thing for us. Barmer is the total desert area. It is
such an area where water is more important than nectar. This liquid gold we have struck with
God's grace. My appeal to the Central Ministry is to become kind-hearted to help Rajasthan
in this matter. How to increase indigenous production? Can we have bio-diesel? Can jatropha
cultivation in barren or desert land help us? Can ethanol be used as an alternative fuei?
These are all matters which can be looked into by experts only. But there can be some bio-
diesel element in the overall kitty. I feel that way. Regarding LPG, one thing more should be
there. Some method should be found out so that cylinders are pilferage-free. Regarding
ghost ration cards, this comes within the purview of the States. States have to be more
vigilant. I think, Sir, NGOs can come forward to clean this open stable of ghost ration cards.
it is a truth that those who don't deserve it get the benefit because of the lethargy of the
Government and because of our not being strict to apply rigid standards. I think, Sir, I have
taken enough time. I won't exhaust your patience or exhaust my breath also. (Interruptions)
But I won't speak for the sake of speaking. Whatever I thought was worth consideration, |
have brought it to your kind notice, and, I am ever grateful to you for your kind indulgence,
for giving me unlimited time. Thank you.

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Mr. Vice-Chairman, Sir, I thank
you for giving me the opportunity to speak on this issue. Sir, I find this particular discussion
extremely important and interesting. 1 wish that the hon. Petroleum Minister were here but,
[ think, his very competent deputy, who is here, should be able to communicate all this to the
Minister and also the whole Cabinet. I must say that Mr. Vijay Darda has really brought out
certain very major problems of a sector like Petroleum that covers many different areas.

He has given you an opportunity to come out with a white paper or a policy statement on
all the different elements that he has talked about. As Mr. Pilania also said, quite of them
would require substantive expert studies but the questions are very relevant and they should
be brought out clearly and answered clearly. Sir, I am happy that we have here Mr. Mani
Shankar Aiyar, who, [ think, was one of the best Petroleum Ministers in our country. I have
been working for the Petroleum Ministry for many years. Sir, Mr. Chidambaram will admit
that during the time of Gujral Government — Mr. Jaipal Reddy is also sitting here — there
was a crisis for the petroleum prices because of the enormous amount of money debts
accumulated to the public sector companies, and, I was asked to find a solution to this, and,
if I may take a little pride in telling this, petroleum bonds were issued at that time which, to
some extent, did support and help these companies. But there was a clear understanding that
after that markets will come to play, there will be no more subsidies except for LPG and
kerosene. The Cabinet took this decision but, unfortunately, when the BJP or the NDA
Government came to power, the particular promise was completely withdrawn and we again
went to the same kind of problem. Sir, Mr. Mani Shankar, during his short tenure, raised
certain basic issues in the petroleum sector, which, I am afraid the Government has still not
tackied.
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Sir, one of the most important points is that if we want to solve the problem of petroleum
prices in our country, we must find methods of having greater supplies. It is not just a question
of wheat or rice. It is a question of any major commodity, and, since the total supply in India
is limited, we have to look for regular dependable supply sources all over the world. For the
limited period Mr. Mani Shankar was there, he managed to make a number of breakthroughs
that should have been followed very clearly by our Government. It is not only a question of
Iran pipeline but in several countries, several areas, in Latin America, in Russia, in Africa
also, he made the first forays of the Government of India getting into their business. That,
unfortunately, has not been followed up systematically after that. I am mentioning all this
because, I believe, this gives the Petroleum Ministry an opportunity to come back to this
House, talking about each of the problems that Mr. Vijay Darda has raised. One is,
procurement from outside the country. Second is, as he has pointed out, how to increase
production within the country, exploration and more new technology. It is not at all clear as
to what the Government is doing on this, especially since the technology of oil production
has changed enormously, particularly with the Norwegians making major progress in this
technology.

But, I would like to spend more time on something that is concerning everybody today
and Mr. Natchiappan has raised this issue very clearly. It is the question of how to protect the
consumers from this increasing price situation, inflationary situation, in the world. Sir, Mr.
Rahul Bajaj has left. He made a number of points, of which, one major element of truth was
that whatever consumption subsidies you provide, you must be sure that they do not affect
production. How to organise our subsidy system or consumption price system so that
production interests are fully taken care of? I must say, if he had listened to Mr. Natchiappan
carefully, he would have found that in his propositions, he has touched upon many basic
issues. Can we insulate the poorest of the poot from the rich? This is a problem for all
essential products and, in this case, kerosene and LPG are essential products. This is a major
area of concern for the Government. Is it possible to have a nearly foolproof, not completely
foolproof, system of identifying the poor and then seeing that the poor gets the actual support
and the actual benefit? Mr. Bajaj is very right that if the poor can purchase and sell, you don't
have to bother about it. There is a redistribution that takes place. But, still, we should try to
protect the poor with a clearly identifiable method. That technology exists today. Sir, we
have the system of smart card. We can provide that information. Now, because of the IT
development, all throughout the country, these facilities of identification through smart cards
exist. The only question is, it will have to be organised properly. Maybe, there will have to
be at the Panchayat level, some kind of a monitoring system so that if I am a beneficiary of
that card, my name should be openly declared. And if somebody says that I am not, then, that
should be immediately enquired into. Some kind of monitoring should take place. This is an
essential element of any kind of pro-poor programme. Sir, I want to mention this to the hon.
Petroleum Minister that this is a case where he could set an example for almost all products,
for which we have to give this kind of subsidy. What is the method of doing that? How to
identify the poor? And, then protect them.

Now, having said that, the question remains, what happens to the prices? And, there, I
fully agree with Mr. Bajaj. There is absolutely no justification for our not raising the prices
of petrol and also diesel. It's not LPG and kerosene. Let me eleborate on this point a little bit
because I think, some basic mistakes are being made in our policy decision. Unfortunately,
my Left friends are also equally guilty of confusing issues because if you are not going to
pass on the cost of inputs which has permanently increased to the ultimate users, then, the

e
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economics of the market will see that you go bankrupt. This is the first point. The cost of
permanent increase must be passed on to the final users. Then, the question comes, a question
of judgement. You can protect only those who'cannot afford. But, you cannot say that the
entire 100 per cent people of the country cannot afford. If that is the situation, then we have
already become bankrupt. The whole question is, among these people you choose the poorest
of the poor whom you should protect through this kind of a smart card, through this kind of
a special procedure, but for the rest, if you try to protect them, you will fail. What does it
mean? It means—again, Mr. Bajaj put it in that way, what Mr. Natchiappan also said—you
are protecting those who should not be protected by using public money, either through
deficit financing or through taxes. The moment you do that, the question would be, what are
the alternative uses of that public money? Should I protect a person who is running cars and
spents on luxuries or should I use that money for hospitals or schools or other private benefits?
Every resource has to be used. This choice has to ramain. I am saying that ultimately, this
cost has to be passed on. You cannot say that you will not pass it on to the consumer. How
you pass it on; that is a subject which you will have to carefully work out. I find it very sad
to say that my Left friends are again and again ‘saying that no increase in petrol price aliowed!
Now, what is the meaning of that? They are not here; Mr. Raja is also not here. But I have
mentioned this thing to them again and again. ‘You are talking about a fiscal system where
you have no option, where you have no alternatives’. The same amount of money could do
so many other things. So, Sir, what I am trying to put forward is that this is the time when we
can think of workingout a proper subsidy mechanism, identification of the poor who deserves
and, then seeing that these smart cards are provided to them through a process that can be
monitored, and if there is a mistake, that can be corrected. If they are not corrected, you hold
accountable the people who are involved and, then you enter into a programme for the
country, as a whole, which can be defended.

Now, this is very important, Sir. I do not agree with Mr. Bajaj that there is no effect on
prices. Actuaily, petroleum price-increase has a major effect on inflation because it is one
input which gets into the outputs of many, many commodities. So if this input cost goes up,
the output prices of many other commodities will also go up; it will have an effect on inflation.
You can't help it. Then, prices are increasing because the cost of production is increasing,
the cost of processing is increasing. That will have to be accommodated. So, the only thing
that we can do is to manage it through a particular process of subsidisation. Sir, [ would put
it to you and, through you, to the Petroleum Minister, and, through the Petroleum Minister,
to the Government, that please take this opportunity to work out a policy of protecting the
poor people from essential commodity price-hike. We are living in a world where the prices
go on increasing. This point of Mr. Chidambaram, I accept. The fact of the matter is that one
effect of globalisation is that we cannot insulate ourselves from the world inflation, particularly
when the world prices are higher than the domestic prices. Then, there will be leakages;
there will be smuggling; there will be again and again interest in hoarding and smuggling,
and selling it at a higher price. This is happening in our country. There is a huge border with
Pakistan and Bangladesh, and even with Nepal; no one would be able to prevent goods from
going away from India to other places if our prices are low. This is an international situation
which you must accept, plus if you accept our modern banking system, then money will
flow, capital will flow, and everything has now an international context. So, we shall not be
able to arrest increase in prices. We only have to manage. And petroleum is the best example
of a commodity which can be managed, and what you should do to manage them. So, this is
my request. I think Mr. Darda should be complimented; he has brought out this thing in the
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open, and I hope that the Petroleum Ministry will respond to it, if no today, but over a period
of time in the form of a Government resolution of how to accept, how to contro! this kind of
a situation. Thank you very much.
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g gerd 3 feeiore oit g # 9 & S #g o R, e wiq vl awt f sEafas
T P AT JE R @ Y, 98 T a9 I FEFRE F E0 RS & | F WS A H AL
(saym).. 55 S, T G wHE F @ fag FE @ 1A ot 7€ 9\ = @ we i ww s
i 3 et w1 Sfad gEg 41§ I € o wdER vl B, fram 8, g 9w # 9w,
o1 o9 39 & Gl 92 fagrfag Fe €, 9. Q9. o7ge Fom aed 3 o 98 9 w6 § fw e
T ot Witheaa ot &, 398 6 1o T UK 4R AE ¥ 1 3R 3H A A F1 ¥ A IAH S
fera 3gEm %%

st R . w¥r: o Aol 2 @, wa g A ¥

st o . el WA ww Mo @ R s fe N g i & Ao Tean g, Ta {8 A
Hrrel ¥ 1

¥4 %3 ¥ N e F, {0 ot Fama +5t g €
Fa § ot et W, for ot 3 %1 s wren ¥
F TR, F @@ g
o 7, it A @

T 9 # TEfaY 8 W L TF S ot A ww @ ¥ 39 1w feurdite § gfew) & e wea
% o 3@ Y& feurdite an, a@t & 4, AfF o vor | T St A 30 1@ feardite i aqan, 3@ 7R
QA9 T W T B ¥ T [ O D IR IR TG0 F1 A e e | e # wwa ¢ R
R A et Yy e T / forn sian § oIk g TR Freeren S, se@ W) # o wE Saw
327, & aga gEit & 1 T RSN 7T I3, I 7 F AT A E0 | Faa fewn ¢, Afwa W
F§ Tl HTENA TE g0 1 aa P FE o, g vEE v Rt R R s ar e
o | F WP g, e fawm waem 78 o & ) e Sam @ e @ & agm e $
faaedt and Tt & 3l fode w9 @ aneRvA Tem S ARTEn ¥, Iuet SR @ga vivian 4 @A W
Fervawar ¢, 7 arsh, 78 R W 3 #1 mavEwa ¥ FilfE s w1Ha wg i € & 3w
R TG AR TR S ¥ 1 Wiy 16w e o A% o # 9 weg ot e & =
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ITHT A FA W T 1 I TER | T Tl ot I e ) 39 e o = vy W@ ¥, 9% waen
F1 ¥ F Y DA A v T T §, Ak TR AR g I A g v g
Bt

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. Darda, are you
withdrawing the Resolution?

SHRI VIJAY J. DARDA: Before I withdraw, I want to seek a clarification from the
Minister on this issue.

ot w3, 2w W, o gEf St A ol o e wewt | < e Sern & s A 4w
Y T W fem & g o vtz ) sud o wd D gro sor T seens w1 ware ¥ 1 399 o off
# gt St F s g

T T WET e 3vR 3w R ¥ & 9 38 wand fF aeredr R @ ant o e |
fedditom forn &7 a1 9% stus Rz § €2

Bt fcam S w2 : Tore 1 R & i A & smey = 3o § 6w g oft e ww @
R 5 ag wTeEd =1 7, ag I S A e, 39S A 3 ot Yo ER @ WY 9 feurdite wifvm
@ Y, WP Y 90 A v @ &1 i 3q we e w1 R aEd 1 R, faas ag i
fRFra7A 9 T i a@ @ @ )

e T T e 98 S 9w 9a @ R fFe o 4 v @ ¢ w9, 9 fafe & af?

it o I A T WER P WY TEE 99 W R, [ifE 37590 [t v § o wraw
7% A W FIg F R/ e 79 A1 &1 3 agd I Fi9a @l oo I am s w E

T 7 vEw frenfra: 2ol wee G s @R &, He has backed out on many questions, Mr.
Vice-Chairman, Sir. He has not given straight replies. He has been evasive in his replies.

DR. E. M. SUDARSANA NATCHIAPPAN: It would be better if you give the answer
which has been laid because we don't know what reply you have given. Why don't you
elaborate your reply?

st fmm . wew: gafan # wsit 1 99 g A fed ol Enferw 4t # s ) s st o
N9 18 3R RN TfET o g9 3 H Hifew F 41 | ufay T g2t g 7 Sen fr 9g aga a@
dohey ¥1 9% TeU @ fau @ 78 9 2w + g $0de dwheu €1 9% 9% F19 %1 ey ¥, wga I
¥ ol yufery aman ¥ formet 4@ ot et Bt &1 7R A fede v § fF 9 deen s afrw @ o

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. Darda, are you
withdrawing the Resolution?

SHRI VIJAY J. DARDA: Before I withdraw I want to seek two clarifications again, 1§

IraweEg (A T i) : A TR L T O T v T R AN
gl

st Fororg o Tl : § W ¥ AN, Ao I g AN o A Twt aen v 19N i ) vem
T HY o Q, 3 THg R Fofg 78 A7 & FRw, -gfe @ v ok waa fore @ sva @,
39 fawm #) Fifad 2442 FUE 00 9 3286 HUS T @ F T 9@ R T A9H =1
FEN R?
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Iggvree (st 373w o) : g5l W, e uw fom JeE @, s ea I g T L (=EeE).
Tel S, Y FaEd % @ Y 9 fagg @ &2

FROE F Wf (ot T AR ) W, T FY T wow wd & w9 g ReEa-ar = @)
IR 9 39 W L fan, w3t S A o A R fean

IrguRd (R 359 yaw fog): d TR @ FE W

SHRI PREM CHAND GUPTA: Sir, the hon. Member moved his Resolution and the hon.
Minister has given his reply. [f he still wants to insist on his Resolution, it can be put to vote.

IqaweaE (o STavay fE) : 39a W ot & F F) vy TE R, 99 39 seE @ fam

SHRI VIJAY J. DARDA: Yes, I am withdrawing. But, before withdrawal, [ would like to
say someting.

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): No, No, Either you withdraw
it or insist for voting. You cannot continue like this,

SHRI VIJAY J. DARDA: I withdraw my Resolution. And while withdrawing, &, qeg9q
# 39 T F YA AN FE e & FIwE: THHY g 39 meayy fava W wE S{h 9 #5
I Y Fo7 | Wig § W W 9 faan s A 1 g1 guds & faw § ity ded @ of
YA T w1 9w & fadw w9 @ 9 {on gevi AreeiaeE, s Ige 99, @ 9| e
faenfran, sit o757 FHAR V(@ F1 SR =FFd FE IRW 4R W & W 579 Avit 3 379 9@ 91 g,
T gfa o A9 TR Ed FE 9|

I & T I A A T qH:AIE B T, faerae, g w o g S g
Teqall W e St A S v R R, 3 AR d F s € wen wm fF FE 3 rears wigel 3
TEHTE T W | = 7 IS M, T 0 AR qrelt Feaw 9iad 19139 wg @ # a9 vwe
9H Al E)

The Resolution, by leave, withdrawn
Concern over the seting up of a number of special economic zones in the country

SHRI D. RAJA (Tamil Nadu): Sir, with your permission, I move:

"This House expresses its serious concern over the setting up of a number of Special
Economic Zones in the country thereby depriving the farmers and agricultural workers
of their fertile land and livelihood and leading to benefits to big business houses, who
are geting various exemptions, including labour laws and tax exemptions, etc., despite
the unanimous despite the unanimous recommendations of the Department-related
parliamentary Standing Committee on Commerce against this and urges upon the
Government to drastically amend the Special Economic Zones Act and rules making:
all the laws to the land applicable in Special Economic Zones, and withdrawing all tax
concessions to industries being set up therein",

Sir, this is for the first time that I rise the move a Private member's Resolution. This is a
very small resolution, But, in my opinion, it is a very important Resolution. This Resolution
is on the special Economic Zones.

In fact, in the month of March, I had a Starred Question on the very same subject. the
entire was in uproar. Cutting across the political lines, hon. Members spoke on this and they



